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No. 5 (2)/LXXIX-Vr1-13-1(Ka)2-12 

Dated Luclaww, January 4;2013 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the 

Governor is 'pleased to order Me publication of the following English translatiOn of the Uttar Pradesh Lok 

Sew].  (Anusuchit latiyon. Anusuchit Jan-latiyon Aur Anya Pichhade Vargon Ke Liye Arakshan)

(Saiii:hodhan) Adhiniyam. 2012 (Uttar Pradesh Adhiniyam Sankhya 1 01 2013) as passed by Me 'Uttar 

Pradesh Legislature and assented to by the Governor on'December 34, 2012. 

THE LTITAR PRADESH PUBLIC SERVICES (RESERVATION FOR SCHEDULED 

'CASTES. SCHEDULED TRIBES AND OTHER BACKWARD CLASSES) 

(AMENDMENT) ACT, 2012 . 

(UP. ACE No. I OF 2013) 

[AS passed by the Uttar Pradesh - Legislat

AN, 

ACT 

.flirther Ia (qitend the Uttar Pradesh .Pub/?à Services. (Resmation for 

Scheduled Castes, Scheduled Tribes and Other Backward Classes) Act, 1994. 

IT- is HEREBY enacted in the Sixty-third Year of the Republic of India as 

follows :— 

. • 1. (1) This Act may be called the Uttar Pradesh Public Services (Reservation 

for Scheduled Castes, Scheduled Tribes' and Other Backward Classes) (Amendment) 

Act, 2012. 

Shan
commencement 

(2) It shall be deemed to have come into-force on May 7, 2012. 

2.• In section 3 of the Uttar Pradesh Public Services (Reserv .  for 

Scheduled • Castes, Scheduled Tribes' and Other . Backward Classes) Act, 1994 

hereinafter referred to as the principal Act, sub-section (7) shall be omitted. 

- 0:P. Ordinance 	
3. (1) The Uttar Pradesh Public Services (Reserv .  for 

no. 2 012012 

Amenclinenibl 

section ler U.P. 
Act no. 4 of 1994 

Repeal and saving

Scheduled Castes. Scheduled Tribes and Other Backward Classes) 

(Amendment) Ordinance, 2012 is herehy repealed. 

• 
(2) Notwithstanding such repeal, anything done- or any action 

taken under the provisions of the: principal Act as amended by the 

Ordinance referred to in sub-sedtion (1) shall be de-emed to have been 

done or taken under the corresponding provisions of the principal Act 

as amended by this Ad as if the-provisions of this Act were in force at •  

all material times. 

STATEMENT OF OBJECTS AND REASONS 

In the Civil Appeal no. 2608/2011 (Uttar Pradesh - Power Corporafidn Ltd. Versus Rajesh Kumar 

and Others) filed against the judgment of the High- Court of Judicature atAllalmbad, Lucknow Bench 

Lucknow M the Writ Petition no. 1389/9007 (Prem Kumar Singh and Others Versus Uttar Pradesh State 

and Others) and in the Civil Appeal no! 7679/2011 (Uttar Pradesh State and Others) Versus Prem Kumar 

,Singh and Others) attached With the said civil appeal the Supreme Court had in the Judgment dated 
.April 

27, 2012 inter alia 
held 'ultra virus sub-section (7) of section 3 of the.  Uttar Pradesh Public Services 

(Reservation for Scheduled Castes, Scheduled Tribes and Other Backward Classes) Act. 1994 (U.P. 
Act 

.no. 4 of 1994) which provided that if, on the date of commencement of the Act, reservation was in farce , 

under Government , nt to Posts to be Tilled by promotion, sueh GOvemment OrderS
., 
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By order, 

S. K. PANDEY, 
Prcunukh Sac/iv.

toVefoilptik-7o410 709 'flvik-Ist Oto)-2013-(3146) 599 54ThRTE (Th-P7-In / 	/311153te)
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shall continue to be applicable till they are modified or revoked. With a view to implementing . the said 
judgment of the Supreme Court it was decided to omit sub-section (7) of section 3 of the said Act. 

Since the State Legislature was not in session and immediate legislative action was necessary to 
i ement •the aforesaid decision the Uttar Pradesh Public Services (Reservation for Scheduled Castes, 
Scheduled Tribes 'arid Other Backward Classes) (Amendment) Ordinance, 2012 (
2012) was promulgated by the Governor on May 07, 2012. 

- The Uttar Pradesh Public Services (Reservation for Scheduled Castes, Scheduled Tribes and 
Oth ackward Classes) (Amendment) Bill, 2012 is introduced accordingly to replace the aforesaid 
Ordinance. 
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